
State vs. unknown 
eFIR No. 000050/21 
PS Gandhi Nagar 

17.06.2021 

Present: Ld. APP for the State through VC. 

Sh. SP Singh, Ld. Counsel for applicant. 

This is an application for releasing of Mobile Phone Realme 7 (64 

GB) IMEI No. 869577057823715 on superdari in favour of applicant Ms Megha. 

Reply to application is filed by the 10. As per reply, 10 has no 

objection if the mobile phone is released to rightful owner. Heard. Application 
perused. 

Having considered all the relevant inputs, report of the 10 and in 

view of judgments in Manjeet Singh v. State, I am satisfied that this will be an 

eminently fit case where the above stated mobile Phone can be released to 

rightful owner, subject to execution of security bond. Accordingly, let case property 

be released to the rightful owner after preparing detailed panchnama; taking 

photographs of above said mobile Phone of the case property; valuation report 
and a security bond. 

The photographs of the case property should be attested by the 

10 and countersigned by the complainant, accused, if any, as well as by the 
person to whom the custody is handed over. 

The panchnama/photographs/valuation report etc. be filed along with 

charge sheet. 10 is also directed to follow the necessary safeguards insisted in 
Manjeet Singh v. State. 

The application stand disposed of accordingly. Copy of this order be 

given dasti to the applicant and 10 as well. ANSHUL 
ME HT'A Location: Delhi 

Date: 2021.06.17 
01 :38:11 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/17.06.2021 



State vs. Mumtaz 
FIR No. 0194/21 
PS Gandhi Nagar 

17.06.2021 

Present: Ld. APP for the State through VC. 

Mohd. Tofiq, Ld. Counsel for applicant. 

This is an application for releasing of Mobile Phone Realme X on 

superdari in favour of applicant Sh. Mumtaz S/o Saleem. 
Reply to application is filed by the 10. As per reply, 10 has no 

objection if the mobile phone is released to rightful owner. Heard. Application 

perused. 
Having considered all the relevant inputs, report of the 10 and in 

view of judgments in Manjeet Singh v. State, I am satisfied that this will be an 

eminently fit case where the above stated mobile Phone can be released to 

rightful owner, subject to execution of security bond. Accordingly, let case property 

be released to the rightful owner after preparing detailed panchnama; taking 

photographs of above said mobile Phone of the case property; valuation report 

and a security bond. 
The photographs of the case property should be attested by the 

10 and countersigned by the complainant, accused, if any, as well as by the 

person to whom the custody is handed over. 

The panchnama/photographs/valuation report etc. be filed along with 

· charge sheet. 10 is also directed to follow the necessary safeguards insisted in 

Manjeet Singh v. State. 

The application stand disposed of accordingly. Copy of this order be 

given dasti to the applicant and 10 as well. ANS 
Digitally signed by HUL ANSHUL MEHTA 

MEHTA Location: Delhi 
Date: 2021.06.17 
01:31:49 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/17.06.2021 



STATE Vs. Faisal 
FIR No. 000194/20 
PS Gandhi Nagar 

17.06.2021 

Present: Ld. APP for the State. 

Sh. Mahesh Chand, Ld. LAC for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the applicant/ 

accused Faisal is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for almost 9 months; 

2. that the accused was formally arrested while being in custody in some other 

FIR; 

3. that the allegations are not grievous in nature; 

4. that the case property has already been recovered 

5. that, in view of spread of Corona Virus, the Court is of considered opinion that 

the trial of the case would take time and it would not be appropriate to keep the 

accused further behind the bars till the conclusion of the trial. Hence, the 

application in hands stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in a sum of Rs. 20,000/- with one surety of like amount. Accused be 

released after verification of his address by the 10. It is further directed that the 

accused shall not tamper with or try to influence the prosecution witnesses in any 

manner after his release. 

Copy of the order be given dasti on request. SHUL ~~~~\JLs~~\lM:' 
. , , AN Location: Delhi Application IS disposed off accordingly. MEHTA Date: 2021.06.17 

. 01:32:19 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/17.06.2021 



,, 

1 
STATE Vs. Abhishek@ Mota 
FIR No. 22195/20 
PS Mayur vihar 

17.06.2021 

Present: Ld. APP for the State. 

Sh. Mahesh Chand, Ld. LAC for applicanVaccused. 

An application U/Sec. 437 Cr.P.C. for the release of the applicant/ 

accused Abhishek @ Mota is moved by his Counsel. 

Reply filed by the 10. 
Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for more than 6 months; 

2. that the allegation are not grievous in nature; 

that the case property has already been recovered and chargesheet has already 

been filed; 
3. that, in view of spread of Corona Virus, the Court is of considered opinion that 

the trial of the case would take time and it would not be appropriate to keep the 

accused further behind the bars till the conclusion of the trial. Hence, the 

application in hands stands allowed. 
The accused is directed to be released on bail on furnishing of his 

personal bond in a sum of Rs. 20,000/- with two sureties of like amount. Accused 

be released after verification of his address by the 10. It is further directed that the 

accused shall not tamper with or try to influence the prosecution witnesses in any 

manner after his release. 

Copy of the order be given dasti on request. 
ANSHUL 

Digitallysignedby 

A I
. . . d' d ff d' I ANSHULMEHTA pp ,cation IS ,spose O accor ,ng y. MEHTA Location:Delhi Date: 2021.06.17 

01 :31 :29 +0530 

(ANSHUL MEHTA) 
MM (East)/KKD/Delhi/17.06.2021 



STATE Vs. Ashwani @ Ashu Kumar 
FIR no 29/21 
PS Gandhi Nagar 

17.06.2021 

Present: Ld. APP for the State through VC. 

Sh. Mahesh Chand Ld. LAC for applicant/ accused. 

Perusal of the report shows that cognizance in the present matter is yet to be 

taken. Copy of chargesheet cannot be supplied before taking cognizance. 

Accordingly, the present applim~~ss~~flsf~~rawn. 
Location: Delhi 

MEHT' A Date: 2021.06.17 
fl 01:31 :11 +0530 

(ANSHUL MEHTA) 
Duty MM (East)/KKD/Delhi/17.06.2021 



STATE Vs. Amar Singh @ Shera 
eFIR no 1198/19 
PS Mayur vihar 

17.06.2021 

Present: Ld. APP for the State through VC. 

Sh. Mahesh Chand Ld. LAC for applicant/ accused. 

Report filed. 
As per the report of the 10, the present accused Amar Singh @ Shera s/o 

Melal Singh is arrested in the FIR bearing No. is 1198/19 PS Mayur vihar not in 498/19 PS 

Mayur vihar. 
Accordingly, Ld. Counsel for applicant / accused wishes to withdraw the 

present application. 
Accordingly, present application is dismissed as.wilbdrawa.by ANSHUL ~SHlJLMEITTA 

M A 
Location: Delhi EHT Date: 2021.06.17 
01:31:18 +0530 

(ANSHUL MEHTA) 
Duty MM (East)/KKD/Delhi/17.06.2021 



STATE Vs. Yusuf 
FIR no 207/21 
PS Gandhi Nagar 

17.06.2021 

Present: Ld. APP for the State through VC. 

Sh. Lavi Tyagi, Ld. Counsel for applicant/ accused. 

Ld. Counsel for applicant/ accused wishes to withdraw the present application. 

Accordingly, present application is disposed off as ~ithdr~.wn. 
ANSHUL ~~~Wlts:.srnt\r 

Location: Delhi 

MEHTA Date : 2021.06.17 
01 :30:33 +0530 

(ANSHUL MEHTA) 
Duty MM (East)/KKD/Delhi/17.06.2021 


